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GENTRAL ADMINISTRAT IVE TRIBUMAL RIC IR NGH

_ NEW DEIHI.
QA NoFLT ' P |

New De lhi; this the /2~ day of November, 1996«
HON'BLE MR S oR -ADIGE MEMBER ()% o
HON'BLE DR A VEDAVALLI MEMBER(T).

Shei Madan Lal Malhotra,

S/oShriR ,LMalhotra,

R/o Flat No3l967, Janta Flats,
Single Storey, A, Nand Nagril
BRe 1hi- 110093 o

(By Advocate: Shri AXK Srivast ava)

,,o,.::. . oAppl]'_c mtf

, Vepsus
Union of India

L. tg%oggh Sec ragary _ .

Ministry of Home Affairsy ‘

New Delhi¥d ) '

5, The Director General,

Civil Defence, !
Ministry of Home Affairs
Express Building, IInd Floor,
Bahadur Shah Zafar Marg,

New De 1hi@d
3. Commandant General( Home Guards ),
and Director of Civil De fence’, _ =
‘Chand igarh(Haryana). . \ ... Respondents d
(By Advec ates Shri B,Lall and Shri R,K Verma)
SJUDGMENT
The applic ant who was employed as a Store

‘men on 4,2.68 in Haryana Home Guards, Civil Defence at
" Nilokheri, DisttJ Karnal, Haryana, and was \

promoted as a c lepk in 1969, seeks axceptance of

his notice of voluntary retirement,with consequent ial

pone Fits &

25 W note that in response to the notice dated .
20.12;9 sent by the applic ant®s counsel tp the

Home Affairs Ministry, the respondents have

" informed him vide letter dated 531596, copy of whir:hl'

is taken on record, according to which, since the .
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applicant is a permarent State Govt, employee and

. of Home Ministey's letter dated 5.,1,96, the
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Home Guards being a State subject, Govt, of India
cannot interfere in the State matters and the

applic ant had been advised to take up the case with -

| the State Govt, for redressal of grievamces,

3. The applic.ant:".:s .counsel contends that bec ause
a part of the -expen&itﬁre on acount of the State |
Home Guards is defraid by the Central Govty

this Tribunal is competent to intervene ‘in the

mattepr.,

4, We find that the copies of corresporderce

filed bxchféhe app lic ant show that he comes Squ.are'],y |

within/jurisdiction of State Govtd, and in terms

applic ant does not come within the Tribunal's
jurisdictionyd

5, This AOA,_.' being without ju’:éisd iction, is

dismissed, No costs R
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( DR.A,VEDAVALLI ) (S .R.AD i
' MEMBER(J;). ' (MBIZBEAg(%.)
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